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CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNCH

T.A. No: 1536 of 1987

W.P. No: 5173 of 1989

N.N.Srivastava, esssssscses Applicants.
i

Versus

Union Of India (D efence) ooacsesccce Respondents.

Hon'ble Mr; Justice U,C,Srivastava, V.C,

Hon'ble Mr. K.Cbayya, A.M,

The appliéant is Lower Divisional‘CIerk in the
pay scalefof RSe 260-400 with admissible allo=
wances inéDogra Regiment, Records Office , at
Faizabad.; He has filed this writ petition

before tie High Court for quashing the impugned

order datéd 26.9.84 passed by the officer incharg

Dogra Regiment, Records office and also quash

the order notified in patt II dated 5,7,84

notifying?extra ordinary leave without pay and
. ] : . . ,

allowance$. issued to the opposit parties to

forbear ffom illegally deducting the amount
|

of &s, 520;70rP,from the salary of the-applicant

and also to refund the entire amount deducted
|
from the Salary of the applicant. According to

e &Aom
the appliCant whatever actio?)mada,against him

M is because of union activity made by him against
e

the officers and their behaviour towards him,



The story s
from the sa
July, 1984

amount and

deduction on account of G.P.Fund, Central Govt,

Insurance S

only a sum

receive and on enquiry he was informed that the
above amount of Rs. 520,70 P. had been deducted
from the applicant's salary for adjustment .in the

applicant's leave account. According to the

applicant,

X%
tarts with the deduction of 1,520,770 P.
lary of the applicant in the month of

and thereafter deductions of the

the other deductions such as the

cheme etc. The applicant waspaid

of 8. 324,70 P.which he was askedto

no prior intimation and notice was

given to him and his deduction has wrongly been

7‘%{{

, %z
made from his salary and the representation beid
; . . Lo

no result.

7 1III of the

S

C

n

Notes- I

t

In reference to Rule 15 in chapter |

1

above Rules it is provided as unders-

" Rule 15, Except as provided in the '
note below a leave -account shall be | ‘

maintained in form 2 for each govt.

ervant by the audit officér, in the 1

ase of gazetted Govt. servant by

the Head of office or an officer

authorised by him in the case of

on gazetted govt. servant,

n the case of Senlor Officer in

he Govt., of India Secretariat or

any attached office who is Gazetted



~~ . - QGowvt. servant:the-leave account

shall be maintained by the Head

Office ", ::f:

~ Reference qo Rule 16 has also been made and

1

according éo.the applicant no deduction can be
made., It #s pointed out that the applicant
was deprivéd of his leave account asg back as
during the;year 1982 that he was adjusted in
leave quot§ admissible to him. This was done
by the office letter dated 30,8.1982. Despite

the said information, he continued against the

excess 1ea$e. He was fully aware that he was

availing légvg over apd’abqve his eptitlgmgpt

and therefére, the émount of &. 520,70 P, was

deducted ail of a sudden is not correct. The

Governmentfmoney drawn by the employee was not
|

given to him and is recovered ffom him. The
I .

"leave account of the épplicant imr4he-audited

¥

was not re?eived from previous unit and that's

why, the applicant who wasg supposeé to know it,

A

continued ﬁo ég,leave application which was
sanctione@:~by the Administration as per orders

Bf Hon'ble High Court of Judicature., He wanted

: )
. o

regulariaaftion of 122 days of excess leave :M\ppea']:-
' ¢

ed by him which could not be done and that's why

the recovery has been made. In view of the

averments made in the CA it has been stated that




Y

the amount for 122 days extra ordinary leave
without pay and allouwances was to be recovered
from the pefitioner, which worked out to

fso 3124.15 P, it uas decided to recover the
amount in six instalments & Rs, 520.70 P. per
month commending from the salary for the menth
of July, 1984, and in case the mistake was m~de
by the parties, the applicant ccnnot be given
bencfit of the mistake and allouéd to retain

sums not sntitled to.

For the cobve rcasons, the zpplication
has got no merit, @&nd, accordingly, it is

dismissed. 0 order &as to cost.

le, —

Vice=Chairman

Lucknouw Dateds 23,2.93
(ju)
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Tn the Won'ble High Gourt of Judicature at Allahabad

Tucknow Bench, Tucknow.

—

yrit retition No. cf 1bed

'Sri W.E.Srivastava, sonof sri K.L.srivastava

Youse Fo.294,nashmiri liohalla, Faizabad.

retivioner

versus

-

1. Union of India, through secretary, “iinistry

of Defence, New Delhi,

‘e, 0fficer Incharge,Records, Recerds Office,

Dogra Regiment, Faizabad,

= .3, ilajor S.5. Barar, senior Record officer, Dogra

Regiment, Records office, Faizabad.

LR} ‘s s opp.Parties-
The humble petitioner aboe named respectfully

begs to submitas under : -

1. That the Petitioner is Tower Division (lerk
in the pay scale of Rs.260-400 with admissible

allowandes in Dogra liegiment, Records Officer, at
waizabad. He hasbeen serving the above denartment

aQ
as such for the lagt about 22 years. The present
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emoluments being received by the petitibner
including pay and all admissible sllowances etc.
aggregate to R5,1035.40 P. The petitioner had joined
the abcve office at Faizabad 63 July 1979 after
being transferred from Luciinow where he was serving

the above department bedHre joinirg at Faizbad.

2. That the petitioper is also the Joint secretary
of the smployee Union known as National Defence
#mployees Unicn Faizabad, which iy affiliated to
Indian Nationalknefence Workers Federaticn and

Indian Trade Uniom Congress which the otganisatiors

of all Tndia level,

3. That the oppo s te porty no.2 Major S.5.Batar
is the ;iesent Senior Records Officer and is the
jmmedtate superior of the petitioner in the depalrt-
ment, The petitioner had espoused the just cause

of certain defence employees working in the defence
department whc were being vietimised by the opposite
party po.3 and in this matter he had made certain
complaints to the higher authorities beinging the
aforesaid to-thegg notice which greatly annoyed

and displeased the opposite perty no,3.

4, That in consequence of the above functioning
of the petitioner as representative and office bearer
of the aforesaid Union the opposite party no.3

gtarted causing harassment tc the petitéoner iu

various ways.
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5, That the senior offi cerfof the local
record office af Faizabad including the opposite
party no.3 had 1nbulted the petiticner calling him
in his office oq being d13pleabed with him on
account of the’@etltmoner agﬁatlng the cause of
payment of bobus due to the employees, e petition
made a complaiét of the same to the Adjutent Gepera:
0rg.(1) Pers.(A) Army Head Quarters New Delhi, A
true copy of the aforesaid representaticn/complaint

r
made by the peﬁiticner as stated abeove is annexed

hereto as Apnexre No,l, This representdion was
sent by the abéve guthority for the comments of the
concerned offic¢er on which the petiﬁicner was
again insulted!by the oppost te party no.3 in a
meeting and in| the presemce of other persons and
the officials #f the department, The petitinner
also sent a complaint regarding the above incident
to the authori;ty mentioned above at New Delhi vide
a true copy of the same annexed hereto as Annexure
No,2 which ié dated 1.3.1984,

|
é. That ﬁhereafter the opposite parties 2 and
3 who are clgsely associated with each other and

are in hand &;glove with each other gtarted causing

.substantial pecuniary loss to the petitioner.
!

7. That all of sudden a sum of RKs,.520,70 P.

was deducted frum the salary of the petitioner
O“ea/v\-a'-—-

in the month of July,19844?fter deductions of the
above amount and the other deductions such as the

deduction on account of G.P.Pund, Central Govt,
’ &

Tnsurm ce Scheme etc, the petitioner was paid
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only a paltry sum of Rs,324,70 P. which thepetitionen
was asked to recei?e and oh enquiry he was informed
that the above amopnt off&.SZO.?BaEg%gbeen deducted
from the petitioner's salary for/édjustment in the
petitioner's leave account,

|
8. Tnat 1t may be statedfurther that before
making the above #eductinns for making sSocalled
adjustment in the leave account the petitioner was
not given any priolr intimetion or issued any notice,
The petitioner cohtacted the opposite party no.3
Major S.S.Barar ahd enguired about the above deductions
on which the saidiauthority informed the petitioner
that the afbresai# adjustments are being made in
accordance withte position notified by Part II Order
No.30 (€iv.) dated 5.7.1984 notifying the extra
ordi;:%ykgitho;%:ia? and allowances with respect to the
leave of 122 dayd availed of by thepetitioner but which
"% was not due td; him . The petitioner requested the

opposite party nd.s and on his refusal, the opposite
party no.z)ESmak% above order available to the
petiticner for h%s inspection and verification but
both the authorities refused to allow the petitioner
§3422QE;£;1? e spm%fnor has he beep allowed to 1n5péct
the same, Both t he opposite parties have informed the
petitioner that the aforesaid period of 122 dsys
relate to the e%tra'ordinary leave which had ac-tually

been availed of;by the petitioner during the pe-ricd

1981 to 1983. |

9. That the petitioner with the assistence of

the scanty information supplied to him as stated above
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prepared a representdion agdnst the above high
handedmesx gction of the opposite parties 2 amd 3
iﬁ making thelafcresaid substan tisl deductions
from his sala#y and submitted the same teo the
opposite part9 no.2 on 28.8,84, A true copy of the

above represeétation dated 28.8.84 1s annexed hereto

as Apnexure No,3.

i

A godrnilled

10, Th&t‘it is furtber that on each occasion
when the petitiﬁner went on leave he submitted his
application fobt leave before leaving the office, Tt
is alsoto be ngted that right from year 1981 the
petitioner haszbeen receiving hzg fullgxsalary without
any deduction ﬁn account of the leave taken by him
during the aforesaid period which shows that the
leave wﬁich had been taken by him earlier on wach
occasions were. fuly Sanctioned and were against the

leave which wevre due %o %hﬂn.
|
|

11. Tnat in the above representdion vide
Anpexure No.3 ﬁhe petitioner gave fhe break up

of the period df absence of 122 days for which the
extra ordinaryileave has been granted tc the
petitioner and ‘in the said representation the position
of balance of i@ave due has also been shown and
suitable adjustments in the leave adcount were also
suggested, The éuccinct details given in the above
representation mqke it clear that the ent*re period

of leave availed of by t he petitiorer durjng the

above period ha@ been and could be adjusted against

the leave permissible to the petitioner under the
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rtules and the deductions in the petitioner's salary
mentioned above were not at all justified. The above
deductions are clearly meotivated to cause serious
harassment to the petitioner with the spirit of
venggince and bring the petitioner to financisl ruin
as the petitioner hag a large family tec maintaip and
with the small amount of remaining aa1a§§ stated abov
he is unable to make his both ends me;%.

12, That the rules centained in the Central Ruleg
, Service ( Leave Rules) 1972 are applicable in the
matter of grant of leave tothe employees working in

the abowe office.

13, That under Rule 7 of the above Rules, it is
provided that although the leaw cem not be claimed
N as of right but igqis also provided that $t shall
not be open to the competent authority to alter the
kind of leave Que and applied for except at the
written request of the Govi, serdant, Rule 15 fn
Chapter III of the above Rules it is provided as

under : -

® Rule 15. Exggpt as provided in the
note below a leave account shall be
maintained in form 2 for each govt,
servaht by the audit officer,in the

case of gazetted Govb. servant by the

HeadJOf office or an oftjcer authorised

by him in the case of non gazetted govt.

servant,




) o7

Note: - Tn the case of Senior Officer in

: th? Govt.of Tndia Secretariat or

y aqy attached office whe is Gazetted
GQvt. servant the leave account shall

bemaintained Dby the Head Office #,

[ .

Rule 16 (1) of the above Rule reads as unier :-

*1\ : " Rule %é (1) - No leave shall be granted
to a Govt. servant untill a report
v*7 ﬁevarding its admissibility had been
¢btainei from the authority maintaining

the leave accounts,

!
The order sanctioning leave shall

!
indicate the balance of ordinary

Note: -

|
leave/hd f pay leave at the credit
. !
A of the Gowt,servant, ®

|
Rule 16 (2) (a) of the above rulea Teads as under :-

!
n | Where there is a reason to believe

! of “lhe. an M o2
: that t&x obtaining the admissibility

I

A\, ; repolt will be unduly delayed,the

, ' authority competent to grant leave
R - ; méy calculate,on the basisu?f
vajlable information, &f amount of

- ' 1eave admissible to the Govt.Bervant

o i o B2ue ™
2 ! and'w%gge PTOVWb’ODal banctlon of leave

Y ~‘:-‘~ &/ \. B |
' . for a period not &xxs exceedwng440 days

l.ll.‘..l..“!.\

(b) B2 C A OB P BRI NSE N

!
R L L I B AL

(C) FE R R R I RN S S

L3
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o 14, That the rules relating to the grant of
commuted Teave arec ontained in rule 30 and that

. ¢ > s 9
relating to leave notdue’and extra ordinary leave

oY

are contajned in Rules 31 (1),and,Rule 32 respectively
|
15, That ﬂn view ofthe legal provision the
very fact that?the petitioner was being paid the
entirve sadary Qithout any deductions on account of
f . adjustment for leave during the long period between
1981 and 1983 established that the petitioner had
been granted 1@avé against the leave due in his
“7 leave account mhich is also cbrroborated by the facts
detailed in thélpetitioner's representation referred
to alp ve vide A%nexure No,3, As the petitioner was
not aware of th@ possible complications which have
arisen at presept, he did not tak%wthe precaution
of pressrving tbe said applicationswhile applying
~- for the aforesgid leave on each oeeéﬁions. He took |
care 533 in seeking that he was availing leave ‘
against the leave due to him,It is also stated that

y ' ou each occaltion leave was sanctioned to the petition-

er,

. |
- 16. That the opposite party mc,2 without g%ﬁ
considering the aforesaid representation of the
petitioner videjAnnexure 3 and withoﬁt verifying the
correctness offits contents rejected the said

$M ' application by a perfunctory order dated September

9%?l 26,1084 cursorily informing the petitioner that the
= period of absence from duty has beep regularised by

. O-S ,
gbant of extra ordinalry leave Wrthout pay and

allowapces. The petitioner's request for grant of




L

1

n leave not due" wﬁs rejected by the said authority
with # wild alleg#tions that the same cannot be
congidered as thefpetitioner was not performing officia
duties of a Task élerk for thelast 5 months in spite

of repeated iwstructwonb issued to him, Further éﬁe

allegation whgzb ﬁaa been made is that the pelitioner
had torn piece of{ official letters which had been
persopally handed to him. Both these allegations beside
being ab301ute1yfvague are entirely false and baseless.
Lfne petitioner h%s pever te en asked to pe¥form the
duties of a Tan& Cleﬂk and he has never torn the
offici al letter ‘ab ﬂaéaay ;alleged. No disciplinary
action against thepetwt1oner has evsr been taken on
the above grounﬁb and the bonafide request of the
petitioner for gralt of leave not due to him could not
be regected on ‘the above ground as the same tantamount
to 1nfllcdmggﬁgity upon the petitoner without taking
disciplinary pcheedlngS which is contrary to law, and
is arbitrary apd is also violative of tE; pr*ncﬁpleb
of natural aubtlce. A true copy of the = above letter
issued by the,opposite party no.2 dated September 26,

1984 to the petltioner 15 annexed hereto as Ahnexure

i

No,4. ;

17. That;the ® titioner is advised to state that
there 15 no legal pPOV181ODS in theaforesaid leave
rules entwtl#ng the competent authority to make
deductions 1p galary in the manuer in which it has

been done wﬁen theleave ofone kind of theother is
|

gvajilable té an employee.
!

f

18, That in view of the above facts the aforedaid
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order vide Anupexure Ho.4 and the notification

in Part IT Order No.30 ( Civ,) dated 5.7.84 wotifying
extra ordinary leave without pay and allowanceg,of
which the copy could not be obtained by the petitoner
and for which tné opposite parties may be ddrected

to furnish the same to this Hon'ole uvourt, are
absolutely unsustainable in lgw and are liable to be

quashed and set aside,

19. That t he deductions in the aforesaid manner

of 1.520.70 r. per month have alreacdy been made from
the petitionerty salary for the months of July, August
and September 1984 andthe opposite parties are
preparing to deguct the said amourt in the current
month of October and it is expedient in theinterest
justice to direct the oppostite parties 2 & 3 tn
forbear from making aforesaid deductions of the above
gﬁount from the petitioner's salary henceforth quring
the pendency of this petition in tnis Hon'ble Court
and also to re;Lnd to the petitioner the amount
alreadydeducted from the petitioner's salary as sta-te

above,

20. That aggrieved by the impugned order dated
26th September 1984 and the Notification in rart IT
order No.g% ( Giv,) dated 5.7.84 and having no equally
efficacious and adequate alterpative remedy the

petitioner begs to prefer this petition on the

following grounds :-



e .

GROQUNDS

A, Because the Prder dated 26-9-84 ¥ de Apnexure

No.4 and the notification in Part IT Order No.30

(Civ.) dated 5,7.84 votifying extra crdimry pay

and allowances in?reSpect of petitioner's salari,\
. v-/'l el N y

are absolutely il;egal, arbitrary, and unjustified

and are tharefbrefunsustainable in law,

B, Becguse the’deductions from the galary of the
petitioner as stated above are in the nature of
punishment withodt holding any disciplinary proceeding:
against the petiﬂioner and are contrary to t he
regulation contaﬁned in Civil Service Regulations
according to which no punishment can be inflicted

without holding diseiplinaqz proceedings.,
|

I

¢. Because thegforesaid orders are also ¥iolative

|
of the principles of natural justice and are nullity

in the eye of lav.
|

t

D. Because the aforesaid orders are also vitiated

by malafidés.

RELTET

|
therefore it is respectfully prayed thav this
Hon'ble Court ma? kindly be pleased to lssue :-

(1) writ of certiorari quashing the impugned
order Jide Avnoexure No.4 dated 26.9.84
passed by the opposi te party no.2 and also
quash the order notified in Part II Order
No.30 (Civ.) dated 5,7.84 notifying
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{

extra ordinary leave without pay and

allowances.

(11)

(1i1)

(iv)

(v)

weit of’mandamus directing the oppésite
partieg to forbear from illegally deducting
the above amount of Rs.520.70F. from the
salaryfcf the petitioner and also to refund
the entire amount referred to above already
deducted from the salary of the petitioner,

|
!

any other writ order or direction as may
seem té be just and proper in the circums-

tances of the case,
;
to award costs of this petition,

to waiye statutory notice as the matter is

urgenﬁ.

S Tetw et

( S.K.Mehrotra )
Advocate

j
Tucknow: Dated:! Counsel for the Petitioner,
oct, 22,1984, |
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N
™n the Hon'ble High Lourt of Judicature at Allahabad

Lucknow Bench, Lucknow, .

Annexure 1o, 3

N.7,orivastava ceaeca ce... Petitioner,
Vs
Union of Tndia and others ceen ... Opp. Fkartiecs.

., srivastava, L.DG /0P -
Records. The Dogra iiegiment
Faizabad (U.r.)

To
The Senigr Recbrd Offlcer
Records The Dogra Regiment

TFaizabad (U.E.) . B

'oubaect.- Regularisation of Leave by grant of "Leave

- not due".

oirs

1. Hith due respect and humble submissica I beg

to state that T am surprised to rote that a heavy
deduction of’%;YSZO/J7O per month is belng riade from ny

pap and allowance. from the monthe of July 04 on accoup

't of absences regularisea by you as Bxtra Qrdinary

Leave without pay and allowances for the following

‘periods inbplte of the fact that Barned leave and

Half pay 1eave existed in my credit duriog these
period and albo T being entitled foT "Leave Fot puet
as per rule 31 of Centaal Civil service (leave )

Rule- 1272%-

| Yumber of 4ays Period of absence for vhich
' Extra ordipaty Leave granted
20 days - 09-2-81 to 28-2-81"
.12 days , o 02-6-81 to 13-6-81
-1 day .  28-8-81 -

31 days | - 06-9-81 to 06-10-81



-
Leave takcn-ddring ) "
1-7-82 to $1-12-82 - 20 ‘days 4 days
Barned leave credited on
A |

-1-83 15 days - 19 days

Leave taken du&ingﬁ :
1-1-83 to 30-6-83 - 4 days 15 days

Earned Leave Qrédﬁted on
1-7-88 - ; 15 days - 30 days

Leave taken duﬁing- ' 4
1-7-83 to 31-1£-83 - 16 days 14 days

i
- i

3, Thus it will be seen that Harned Heaves were in

my credit at the end of each half year from 30-7-79

, Not understood as to

to 31-12-83.IT is threrefore
how by'absenee haé been regu;arised as'Extfé ordinary

Leave withouﬁ pay and allowances;aithough I redquested
. . ﬂ

in my application for leave as due.

4, . However, it}is requested that my absence regula-

rised by you as E.0.L without pay and allowances my

please be régulari@ed by grant of leave as stated

below against each:-

(a) 20 days wef 0p-2-81 to 29-2-81 - by grant of'leave

Not Due!
.as the absence was due to self 31ckness
_ oh l{.Cas
“(b) 12 days wes 02-6-81 to 13-6-81- by grant of half
: - pay Leave
(¢) . 1 day for 28-B-81 k =~ by grant of Half
‘ ‘ oo ray Leave.

(d) 31 days wef 06-9-82 to 6-10-81- by grant of'Leave

Tot Due' as abbence ss due to self sickness on

iledical Certlflcate




-l

(e) 21 days wef 13-10-81 to 2-11-81- by grant of

Fad i
.~ .tleave Not Due' as the absence was due to self
) Sickpness on l,L.
(£) 1 day for 30-1-82 - by grant of
A » Half pay Leave,
(G) 1 day 15-6-82 . - by grant of
_ Half pay Leave.
. . , (h) 1 day for 23-4-83 - by grant of
' B Walf pay Leave.
~ *(3) 53 days wef 28.4.86 to 30-5-83- bt grant of 'leavd
M ' ‘ Mot Due' as the absence was due to self sickness
y | on il.L.
’ (k) 1 day for 17.6.83 - _ by grant of

h Half pay Leavoe.
Note: - Half pay Leave were in my credit on theses

days fbr which requested as para 4 above .

5, Tt is therefore, that part II crder No. 30 (Civ)

e
v dated 5.4.84 notifying E.0.L. without pay and allowance
"ip my respect may be cancelled and fresh part IT or er
. may kindly be published regularising my legve a8 indi-
T . ‘ .
R N cated above. The pay and allowanced recovered nay
, o o, ‘\‘_'- v
e AR plaease be refunded to me through Sy pay Bill to save
4 ,A%J me from flnan01a1 Harassments which may have bad
~ Q
oy
« I affect on my health and to my family.
S | Thanking you.

Yours faithfully
( N.N. srivastava, LDL/OF)

Dated ¢ 28 August 1294,




.‘-i¥ :

Tn the Hon'ble Hirh Lourtvof gudicature at A

Lucknow Bench,LucKnow.

Annexure Ho,%

9‘T ) k3 y . L] L]

I 'NO brlvabtava R a0 0. « o ae .Petltlo nera
s -

Union of Tndia and others e " Opp. Parties,

Telephone ull tary 20 Dogra Regiment Abhilexh
: Karyalaysa

Recrds the Dogra Regiment
Paizabad (U.P.)- 224001

0487 /1Mts /P0 /LA 26 sep R4
7762151 LN |
Sri N.JYF, Srivastava

Records The Dogra Regiment
Baizabad (U.r.)

TEGULARTSATTON OF LeAVo

1. Refer to your application datcd 2328 28 Aug,.84,
2. - You have been gfaated earned leave and comuted
leave as per your entitlemenfs. The excess peridd of
absence from duties has been regularised by grant of

BOL without pay and allowances.

B i Your request for grant.ofuleave pot due"
canﬁot be consideren as you are not performirg

any off1c1a1 dutles of a task clerk for the last
five months inspite of iSbUng repeated instructions.
Tpnstances are that you have been torn 1nto pieces

official letters wheeh were personally'handed over

to'you.

(Raghbir >ingh)
Capt
‘Karyavahdk Varisht Abhi%§}
Adhikari
Offi0watnnp Sepior Recrdd
officer.

Kritey. Prabharl Abhilekh
Adhiizari

CE?.‘  for nffiver in-Gharge
' ' , RecoTds.




Tn the Hon'dle Pigh Court of Judicature at Allahabad

Luc<now Bench ,Luck DOV . g/
, Y
| Lffidavit
| f In
Writ petition No. of 1984,

N,N.5rivastava ... coe Petiticner
| Versus
i
Union of Tondia and otners, e Opp.Parties.

|
T, N.W.orivastava, aged abouf 41 years, son ot
. } V .
gri K.b,Srivastava, H.llo.294 Kastmiri Hohalla, Paizabad,
the depcnent do hereby solemply affirm and state as

ug er -
|

|
1. That the depcnent is the petitioner in the
above noted wriit petition and as such he is fully
acquainted wit;',ﬁ the averments made therein.

|

.l Qﬁ, ab
2. That tioe contents of paras ! (s 20

of the acccmp}anying writ petitior are true o my

| . ag, a5
perscnal knowledge ana those of paras X are
el
believed to Ve true by me and these of paras X
! N o G A
are based op recowkd and those o paras /< are
|

%Q |
derived from legal Knowle Age.




-2

3. mhat the conborts of appnexures 1 T 4

have becn compared witi the originals and ave ﬁ%A

certified to pe true copies taereof.

\ | s

yverification

LucAch-Dated
oct, 28, “1984

Jn nerchby

T, the depcnent abovenaneld,
f this

verify that tne ¢ o ntenty oY paras 1 to 50

affidavit are true vo my personal grewlcdge.lo

1t 35 false apdnotning materidl nas been

/
Deponent.

T sdentify the depcnent whe has signed

beforeme. .\‘%%(NV\\Q \Q
s, WY

fﬁrmed oefo‘*e me on 21-10 -84

part of

concealed, S0 help me God.

LUC&DOV' nated:
c'“o 22 ]984

%olemnly af
at é o adi/pm By sri F.M.orivastava, the

deponent wio has been 1dent1f1ed by oTi
ol
3. > gz“JLL‘bler& to ori . &.uehmotua,ﬁdvocate

wigh Court bucknow Bench Lucknow.

T have satisficd myself by examining the descrent

stanks tne certends of
nd explained by ne.

that he umer the afFidavit

which have been read out a

R Lok Koy G

Ol"r' 'S o kTl L Vp‘“r
HiG? yagr o T R S

E_i . E At
- L N R 4

No.ﬁ.ﬁ.lB:Z.Q.: p 210 Bl
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nafpore The Central Adninistrative Tribin=zl

Circuit 3ench Lucknow
M. . Ne. 2\ \6\\

T.A.1M15360f 1987(T)

M N, srivastava petitioner

Union of India and otters........opp.parties

Applicatinon for Condonation of Delay infiling

cownter affidavit end taking on record

Trat the opposite parties bag to submif as ud

under:-

I, That in the shove noted case the counter
affidavit could not be filed in time because
it took sometime to get it vetted by the

law ministry.

X

2. Therefore it is most respectfully crayed N

that the delay in filing the counter aifidavit
may kindly be condonad and counter affidavit b
be taken on record and such other order as are

deemed just amd proper be also passed.

_K.Chaudhari )

Advocate, counsel for the

opr. parties.

Lucknow ,

Dated: 1&/(/\ E@b.)g‘ﬂ’



JFFORY THF CFYTRAL ADTIT3TTATIVE TRIMCYAL ‘

CIRCUIT *='Cii, LICK'CU

B T.N. "n.1536 of 1987(T)

o
NN Srivastava eo. detiticner
+ Unisn of India and cthers .. Oprosi“e parties

CCU'TFR ATF=IZAYIT C'F ALY OF CTROSTTE TARTICTS,

, ALl P f\,ﬂ%f%( aged abeut 947 years,

/ — i
son of Shri J\ S A,otg,,(//cvfg% ;

— - z
/ PN 3t present postsd as Cffi~er-in-Charge, Dpcnvd
y
V45 o
/ %D ~ffice, Doara Reciment, Faizahad de horeby selemily
/"\\/V]/ affirm and state as under:- .
.} 1. That the depcnent is the Corosite »arty no.2

v
in the above noted writ vetition and he is read and

@VLD underst-od the centents of writ petiticn & annexurss
mﬁl as well as the reply given as under:-

2, That the deponent has been authorised to

sign the counter affidavit on behalf of ®kt the Oppcgite

parties no.l1 & 2 and as such he is vell conversant with

the case,

2, Thet the ctents of para 1 of the
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writ retiticn are inccrrect as stated

hence danied and in renly it is suhritted
that t"e matitirner is n~t servinc in the
Deera Tregiment from the last 22 years, He
was transferred te Docra Recerds during
July 1979 con compassi~ate grounds ¢ rom

Gerrison D ®nainerr (Jest), ITS, Luc:new,

4., That the crntents of nara 2

)
Hh
*
VI
D

writ o~titicn are not cerrect as stated &AL X
-7 B

hence denied  snd in renly it is submitt-

ed that the Matirnal Dofence Employres Council is not a

recoonised 3ndy, In this connecticn a cony of ‘rmy lhad-

2 G
24 w 4

Ve




%I,.
Quarters letter NO. B/05I04/0rg I ( Pers) (a) dated 27 Map 84

is attached herewith an Annexure NO- C-I +o this affidovit.

3. That the contents of para 3 of the writ petition are
not correct as stated hence denied and in reply deponent
was informed that the netitioner was not interested in the
interestx of civilian emvloyees the petitioner gsed to make
- imaginary and complaints which would be clear a cooy of
+ statement given by 5 employees of 3I.5.84.. A true covy d}
stated statement is being filed as Annexure C-2 to this <_

Counter Affidavit.

|
|

4. That the contents of nars 4 of the vrit netition are , 4
not correct as stated hence denied and in reply it is submi-
tted that the vetition z= hasw never been harrassed. On

the contrary he takes shelter of an un-recognised council

for his illegal actions and creats additi@nalwork or the

unit which has to look after thousands of soldiers of the

3. Regiment.

5. That the contents of para 5 of the writ vetition are
not correct as stated denied and in reply it is submitted

that Bonus to the civilian emvloyees was vadd on due date

fﬁnd as such the question of cal’ing LDC NN Srivastav in the
.'y)61 office and insulting him does arise. He made a false allegat
ation to higher authorities for the non ncyment of Bonus
to civilian employeres. Vhen the higher zuthorities wanted
to know the correct position, they were informed of the correcH

position vide this office letter ¥O. 0483/A/1/271/LA dated
09 Mar 84, copy enclosed as the—sllegations-being felse,




_/)\VMO

s - B

Annexure C-3 to the counter offidavit the allegetions

beingz false, the case was closed by Army Headquarters.

6. That the contents of para 6 of the writ metition

are not wrong hence denied and in renly it is subnmitted

that no vecuniary loos to ERUx¥¥ petition have ever beev

caused by the organlsatloﬂT’/’

7. That the contents of para B of the writ petition
are not corrected as stated hence denied and in reoly
it is submitted that the petitioner was aporised of
his leave account as back as during 1982 that he has
exhausted his lenve quota ~dmissible to him.

Thad officexm letters i0 0487/3%5/Lh dsted 2I Aug
32 and WO O487/NNS/42/IA dated 30 Aug 82 refer. Des-
nite this, he continued to eveil leeve excess to his
entitlement. Therefore his zllegation thet amount of R
Rs. 520.70 was deducted 211 of a sudden, is not correct
Government money drayn by an employee which is not
duex to him has to be recovered and accordinglythis
office took action to recover the salery of the
individuaz. The true cooy of the read deted 2I.8.82 an

30.8.82 are being enclosed herewih as AnnexurelO.

g
C-4 and C-5 to this counter affidavit.

B, Thot the contents of vara 8 of the writ n»etition 2
are not correct as stated hemen denied and in reoly

it is submitted that as long back n»s during 1282

the vetitioner was informed that ke is availing

jeave excess of ais cntitlement vide this of "ice le=-
tters NO. 0487/HNS/35/LA dated 21 Aug 82 end NC.
0487/7HS/42/18 doted 30 Aug 82. He w'as also dhown

his leeve account when the entrics nertsinkming to



sdgustment of lemve published in Record Office Do Part
17 we ( Civ )/84 dated 05 Jul 84 were made, but he refusc

9. That in reply to contents of parz 9 of the vrit
petition it is submiteed thot n-cecencnry reply to the
renresentation dated 28 Aug 84 received froﬁrthe petitio-
ner was given to him. In this connected a copy of this &
office letter NO. 0487/NNS/80/1A dated 25 Sep 84 hes beet

attached by the vetitioner as Annexure NO- 4, to the
4

writm petition.

10. That in reply %o contents of para IO of the writ
~etition it is submitted that the petitioner was posted
to Dogra Records from BE (West) Tucknow but his leave
acount duly sudted was not received from his previous
unit,xx Under the impression thet the petitioner who is
2 cleark and excepted to know his leave entitlement full
well continued to submit his lesve apnlications which we
were sanctioned by the administretion es a good gesture.
He rather betrayed the admisnistration by availing exces
jeave. The question of deduchions arose only when his

1leave & ccount duly sudited was received in the Dogra

Records on II May 1984.

1I. That in reply to contentsof para II of the writ
petition are not correct =8 steted and in reoly 1t is

submitted that the vetitioner suggested in his vetitio

to regularised 122 days excess leave aveiled by him by

granting him:-
(1) Lecve not due.
(ii) By grenting half pay leave.

e450n \of the *nﬂiviigpl/ganmot be
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The suggestion of the individual cmnnot be acce-
pted as 'half pay leave' annlied by the individual coulad
not be s~-anctioned in the sbsence of requistite medicel/
fitness certificatés which he did not Produce in support
of the leave api:%ication. Secondly'leave not due' can
not be sanctioned at this belated stage as the reguleri-
sation vertains to the period 198I to I98Uurther
grant of 'leasve not due' is at the discretion of the

office a nd no cne can claim it as a right.

I2. That in renly to contents of para I2 & I3 writ
netition it is submitted thet the nature of leave avplie
by the vetitioner hes never been altered by khim the

ovp. varty.

I3. That the contents of I4 of the writ netition are

not disputed.

I4. That in reply to contents of pare I5 of the writ
netition it is submitted that s¢nce the leave ac-count
of the vetitioner Wz s not received from his nrovious
unit, the leave apvlied by the individual was sanctioned
under the impression that the individual being a clerk
and fully aware of his entitlement of the individual thet
he was not aware of the complecations is not tenable,

he being a clerk.

I5. That the contentcs of vara I~ of the writ vetition
are not correct cs stated and in reply it is submitted
that the orders containing regularisation of absence

of I22 days veriod of the petitioner are strietly withir

the ambit of leave rules. Furthe?- more the contention



of the individual thet he was hot informed about his
performance of them official duties are incorrect.

In fact he was instructed several times to take over
the charge of official a-~ ssignment. 1In this connect-

ion copies of letters No 2039/127/EI dated 30 May 84,
NO 2039/128/EI dated I4 Jun 84 and No 2039A/I30/EA
dated I6 Jun 84 are enclosedks AAnexure NOC-6 to 6-8

to this counter affidavit. Discipfghary action against
the individual was not initiated with the hove that

better sense will prevail upon him. He relized his |
conduct on 29 Oct 84 and took charge of a table in the‘

Non-effective Records Groupk on 2¢ Oct 84.

I6. That in reoly to contents of vars I7 & I8 of the
writ petition it is submitted that the »netitioner
wilfully availed excess leave. He was fully awsre

that he was availing leave over and above his entitle-

ment as explained in paras T&8 ctove. Hence the neriod
of 122 days v cs regularised bymx granted of Extre
OrdinarynLeave without vsy and allowances. {kgaxe}
~==-"£'"27
vide Rule 32 (I) (¢) of Central Civil Services Gigéve)

Rules, I972. Horeover, the leave account of the netits

oner hes been cudited by the locel audit authorities

end deduction has been started after zudit of his leav

account by the audit cuthorites.,

I7. That in revly to the contents of nara I9 of the
;rit vetition 1t is subnmitted that since the netitior
aveiled excess laagg/for I?2 dcays, the recovery mede
otit of his salsry is within the rule. o refiund cen
be made. However as ver orders of Hon'ble High Court

af Judica-ture at Allahabad, Lucknow Rench, Tucnnw



\\"

-7 -

only Rs,200/- are "nin recovered frem the salary for the

month of Octoher 1984 till whele ameunt naid in excess

is licuid~ted, (\
18, That in renly to the contents of mare 20(%),
Qs
(3} and (C) of the writ netitien it is submitted that
since the amrunt fer 122 days extra nrdinary leave
witheut vay and allowances was to "o rrcoverad from the
petitisner, which werked cut tec Rs,2124,15, it vas
decided to recever the amcunt in six instalments ° Rs,520,7
per month cemmencing frem the salary for the month of
R
July 1984, The nregent m~ntnly salsry of the
patiti~ner comes tr~ Re, 906,50 after affecting nermal
recaveries of Ps,190,00 ner manth, The netitiener hes
.r‘ ’
Y nut in acut 22 wears of service, Ther~fere he sheul”
he aware a“nut the order/rules rertaining te leave
L ~ntitlerant in veque, It is ther~fore recormended
%’D that the excess pey »nd allewances draecn Hy the

/1\ ratitiener when not dus te him dur’ne the year 19£1-87
shnruld e recovered from the netiticner as early

¢s possikble,
19. That in view of thr facts on? circunstances stat-
anave the writ retitis filed »y the petitiscrer is lial-
to he dismissed with costs acainst the DQE%Béﬁaﬁr-

Lucknew,

Dated: &ég_ Febl 1990,

(P K Dasgupic) o

o— %o Jo
~ 2 Lt
agras afwvrg afesrd

Aesistant hecord Officer
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Verification

R the above nemed deponent do nereby verify that
the contents of Para I of this affidavit is true is my
~ersonal knowledge and those Para to are believei
to be true on the basis of officiel records and infor-
mation gethered and those of Para are believed to be
true on the basis of legal advice. No vpart of it is
false and nothing materiel fect has teen concealed,

so help me god.

Tucknow 7 Deponent !

p ¢ ’ . y
Dated %%97&/[7 } 0 \ feras sfedra Lekdaptify the devonent

Assistant hecopth OHEeR » g singed beforeme.
_ Vilebwes
1 w
i 8olemnly affirmed Before me on..... f )/[7'Q

' <<> %>et A,ﬂybﬁfﬁl by Shrix®x.D.R. Joshi, The deponent

O
who hes been identified by Sri ¥x V.XK. Chaudheri
s éyp]ﬂ
A

>
\V\OIO
el

4

' Advocate High Court, Iucknow Bench, Iucknow .
I have satisfied mgself by exanining the deponent

that the undershand the contents of this affidsvit

which were read over and explained to him by me.

e Advocate.)



IN THE HON'BLE HIGE COURT OF JUDICATURE AT ALLAHABAD

K6

LUCKNOW BENCH, TUCKNOW.

Writ petition NO. 5I73 of 1984

N. NW. Srivastava ceies

Records

Faiga bad

Union of Indis & others cene

Peyitioner
Versus

Opp. Parties.

Annexure-C-I

Gonfidential

Tele 378553

Delay i

‘Sangathen Nideshalaya (org I(Tars
(2) Adjusteny¥ General Shagha

Thal Sena Mukhyalaya

Organisation Directorate (orgl
pers (2) Adjustent General Brencl

Army Headquarters

DHQ PO New Delhi~IIC0II

B/05104/0rg 1 (pers) (a) 27 Mer 84

The Dorga Regiment

n psyment of Bonus and Medical Allowance

09 ¥ar 84.

the pefitioner h
office in the cavicity of Joint Secretary of the Natic
anal Defence Employees Council, Beizobad. ‘As such,

ng srtiom cem he taken against him in the capdcity

I. Reference your legrer NO o483/4/1/271/1A dated

2. The case haS heen examined. It is observed thet

os complained against your Record
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A

despite the fact that the allegations levelled by him
heve been found to be boseless end thel the ssid esseci-

etdon is not a recognised body.

3. Centre Commandant, being the competent authority,
may consider the desirsbility of teking action under
the CCS (CC&A) Rules I965 es deemed appropriate based
on his sctivities as an employeex of your Record Cffice
This Headgauarters, being the Apnellote Authority, is

not in e position to give eany direction/ Advice.

Sd/- x X X X X

(Shri Rem Singh)
Col
Col 'A!
Ors I (Pers)
Adjustent General
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IN THE HOB'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD "

LUCKNOW BENCH, LUCKNOW.

Writ petition NQ. 5I73 of 1984

N.N. Srivastava eesre Petitioner
Versus

Union of India & others eese QOpp Parties.

Annexure C-2

STATEEENT OF CLASS VI EMPIOYEES IN CONNECTION WITH THEIR

CONTEMPLATED GRIEVANCES PROJECTED BY LDC NN SRIVASTVA
AS JOINT SECRETARY EATIQNALbDEFENCE EMPLOYESS CQUNCIL

I.it has come to us as surprise when we, the undersigned
came to know about the complaint made by the vetitioner
on our behalffalsely vnrojecting our grievance. In fact
we have been devrived oﬁﬁbr genuine clains and other faci
ities. On the contarary we have found that the esministra-
tion goies all out to solve our pro¥lems.

2. As far as we know, it was administration who et its
own took the expeditious action in the initiation of our
claim of arrears of pay and sllowances of Sleection Grade
In fact the staff was detoiled separately vmarticularly fo:

this Jjaob.

3. We do not subscribe to the fictitious complaint out
up the petitioner on our behelf as wve dc not consider him
as our svokesman. It is our earnest recuest that quthori.

ties should not teke eny conginizance if ever such compla
ints are lodged by the petitioner in future also in the
capacity of the Joint Secretary, National Defence Employ-

ees Council.
Signed by-

In the presence of I. S4/- XX XXX XX X
I5d7- xxxx (Shri Ganga Saran, Peon/S
Capt 3I/5/84 2.84/- X X XXXXXX XX
2.(ST-I99X Capt Prem Nath) Z. (Shri Sripet Yadev, Peon/SG

2, 84/~ x X XXX 3, 84/-—x X XX XXX XXX

(ST-07T00y Tt Venugonal ™) (Shri Telta Presad,Peon/S6)
AR L= TR S &
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IN THE HON&BLE HIGH COURT OF JUDICATURE AT ALLAHABAD//

LUCKNOV BENCH, LUCKHOw,
vrit vetition NO. 5I73 of 1784
N. N. Srivasta ' ceeen Petitioner
Versus

Union of India & others crae Ovo. narties

Annexure C-3

Discivline : civilian employees

I. Refer to:-

(2) Army Headquarters letter 70 B/05104/0rg I (Pers)(a)
dated 22 Dec 83: ’ ,

(b)  This office letter N0 0483/I/227/IA dbed 20 Jan 84:

(c¢) Army Headquarters letter NO B/05I€4/0rg I (Pers)'s

dated 02 Ieb 84 and -

(d)  This office letter YO 0283/A/I/246/IA fated 27Febed

2. As elready intimeted vide rhis office letter referréd
to at Para I (d) above, the petitioner was asked to elaci-
date the grievance contrined in this telegram dated I4Dec
83, the cooy of which was received under Army Headquartexd
letter referred at para I (C) =bove. Earlier, the vetitsis
oner vide his avplicestion dated 23 Feb 84, copy forwsreded
vide this office letter citeéd at Para T td( ebove, heg

re nlied that he wes not in position to do so becouse of
sickness of his wife. It wss contended in the annlication
by the individual that~kk his wife wes totally bed ridden.
In another apvnlicetion dated 02 Lar 84 (copy attached 3
the individual hés come out withe & tota&ly different vers
tion. Tow he Lo Vreeew Jovlying To the quePry by stating
that the telegram in question ws not is-~ued by him that is
the ﬁetition;r and.that no ection is warranted on his pa~t
In fact, as may be seen from his anvlicasion he vanted

to dreg the administestion to indulge in direct correspon-
"dence with the so called National Defences Employess Counci
Faizabad, which is not vermissible; this being en unrecog

nised orgenisation.

3e However, another application dated I3 Febd 84, covy
enclosed, may be considered relevant to the issue wherein
the individual has tried to melien the administration as
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usual without s-ecifying the narticular grievances. As 2om

metter of fact as already brought out in this office lette

NO 0483/1/227/IA detec 20 Jan 84, the individual is in the
hebit of making imaginary compleaints against the adminst-
retion.Bhe minutes of monthly sf civilien s-m~elan held

s well as quarterly welfere com ittee sre the corrorer-
rtory testimony of this statement. &% no stage any roint
grievaﬁce was brought out ry any of the emnloyees.

4. Incidently, an annonymous letter (photostatecony
enclosed) purpdrted to be issued on I7 Jan 84 was recei-
ved in this office in vhich it hes been al’eged thet the
petitioner ir not meintsining his ectual wedded wife
Urmila Srivastava but hex is kee-ing another ledy, Srt
Shobhe Singh, by whom the netitioner has a son named
'Pintoo'. Since the contents of the letter rellected the
version of an earlier petition from Smt Urmile Srivasteva
(photo stat covy attached) mentioned above, a confidential
The senior Suvdt of Police, teizaebad ves conducted. The
Senior Sundt of Police, Yaizabed vide hic letter WO IT/
C-49/84 dcted 23 Feb 84 (vnhoto stet cony enclosed) hrs

.confirmed the fectis rentioned in thez above znnenymous

letter. Incidently, the vetitioner has given the neme

of Mr Kapil Kumer, the boy from Smt Shobha tingh, es his
son in his official documents. A ccpy of Family Deteiles#
furnished by the individuel in terms of Army Headquarters

letter 70 90A59/0rg 4 (Civ) (b-ii) ceted 3I Aug 66 is

enclosed,

5. From para 3 to 4 abovem it may be seen that nrim
facia the netitioner hes committed grave offences in
contravening to CCS (Conduct) Rules and Violstion of
provisions of the ¥ IPC.

6. hoert from above, the statement mentioned in the
annonymous lebter which is subsequently verified to be tre
by the plice authorities being forth another interesting
fector relegrnt to the issue. According to the ennovmous
letter Smt Shobhe Lingh rrmrins sick. “he -~etitioner hss
becn cleiming re-imbursement of medicecl exvanrces on
cccount of the illness of his mife. He hes also refently
clrimed the medicel rdvonceof the trestment of his wife

In the volice verific-tion revort ectually wed ded wife
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i o the individuel vir  Smt Urmile Srivastava is not

veing suovorted by the individual. This, therefore,

implies that khe hes been deceitfully submitting freu-

qulent claims for the expenditure incurred on the trest-
> . ment ot Smt Shobha Singh in the neme of his legully wedaed

wite viz Smt Urmila Srivastava, yet ancther ofremce under

Indian Pena L Code.
|

o Not only tnis, (S nwer contidential nolice verii- ‘
11cgion 1evort, mentioned in the preceeding Perazs, '
smt Urmila Srive stevs, the ectually wedded wife of the
petitioner is depondent merely on the pension of her Yabhy
fucher-in-law. the petitioner hgé acted in ¢ menner un-
becoming of & Government servant by neglecting his wife
.na tumily. The cuse, thevelore, attructs the provisions
ot Government of India, Ministrynof Hcme Afteirs letter i
NO F/25/16/59-Estt( A ) duted OI Sep 59 tor tuking
departmental wction ageinst The individual without invo-

xing any of the conduct rules.

8. The Tucts prought out in Parau 3 to 7 above, heuwe
turther proved that the individual is an undesirable
element wnose further retention im service may be detri-
mentzl in the interest of the state. Under the circum-
ouinces tne only course open to de%L with him is to teke
~uninistrative action. Ita muy oe vrought out that
iongep tne inaividuel is allowed 1 »emringx in service
e will ve the errelit on the discipiine of other

vrie wors
employeeé in this oftice. You are theretore requested

to tuke expeditious sction in the matter.

(H 8 Lamba)

Brigudier

Prevhuri Abhiitekh Adhikeri
Officer Incharge Records
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IN THEHON'BLE HIGH COURT OF JUDICATURE AT ALTAHABAD g(/
LUCKNQW BENCH, LUCENOV.

Writ petition NQ. 5I73 of 1984

N.N. Srivastava ... Petitioner
Versus

Union of India & others eess Onn, Parties.

Annexure W0O. C-4

I. Refer to your apodication dated 2) Jul 82 (reques-
ting for conwersion of Earned Lesve wef I0 Jul 82 to 21
Jul 82 into com-uted leave and anplication for Earned

Leave on 2 Aug 82.

2. 1t is to inform you that simce your joining this

office only 6Q days Half Pay Leave has a ccrued to you.
You had already apvlied for I3I days com uted Leave ageimf
262 days Haelf Pay Leave which far in excess ofyour entitle
ment of Half Pay Leave (Commuted Lecve ).

3. Inspite of regular reminders your previous ler e
asccount has not o fer beemm received from AGE(P) Inden,
Iucknow. Your absence from duty for I31 days has not so
far been regularised.

4. A such, Your request for conversaon of Earned Leave
from I0 Jul 82 to 2I Jul 82 into Comruted Leave vide your
apnlication dated 29 Jul 82 cannot be acceded &a to.

5 As regards your leave apnlicstionf for Barnesl Leave
on 02 Aug 92, no Barned Leave is standing to your Earned
Teave Account. Therefore, this hsencewill either be re-
guarised on receint of your leve account grant of Half
Pay leave/mm Com-uted Leave if due, or will be treated

as EQL without pay.
6. Plesse note the contents for future guidance.

Sd/- T X X X X X X

(SR Kolhetar)

Major
Varishat Abhilekh Adhikeri

Senior Record Officer
Tritey Prebheri Abhilelh

Adhikeri for Officer Tncharge
L=-Yo¥ohata ot
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1N THE HOW'BLE HIGH COURT OF JUDICATURE &F ALLAHABAD

X
TUCKNOY BENCH, TUCKNOY ,

Writ petition NO 5I73 of 1984

li.N., Srivastava veese« Petitioner

Verans

Union of India & others ve...s Opp. vatties.

Annexure NO. C=5

TLeave :  Civilians

I. Reference to your application dated 16 Aug 82.

2. You have ewnnlied forone day ezrned leave for 16
Aug 82 vide your application under reference to regularise
your absence for the said day. In this connection you

are hereby informed that no Earned Leave is stending to

youg Earned Leave cccount. Ther8fore, “his ~hsence will

either be regularised on receint of your leave account
h ]

by grant of Eermed Leave/Half Pay ILeave/ Commuted Leave,

if due, or will be treated =&s EolL mithout pay.

Sd- ¥ ¥x X X X X X

(Dp Yeodave
It
Sahayak Abhilekh Adhikari

Assistant Record Officer
Kritey Prabhari Abhilekh Adhikari

for Officer Incharge Recorsts
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

LUCKNQOW BENCH, LUCKNOW.

Writ petition NO. 5I73 of 1984

N.N. Srivastava .o
Veraas
Union of India & others ceee

Annéxufe NO. C-6

INTER GROUP POSTING

.. Petitioner

Qop. Pariies.

I. Further to this office letter N¥O. 2039/I22/EI

dated 28 A»r 84.

2. Tt hrs been reported to me that you have still

not token over the charge of Sheet Rolls Clk -4 Dogre.

essighed task by 04 June 84.

Sd- x x ¥ X x X
(Tarlochan Datt)
Captain

Abhilekh adhikari
Record Officer

You rre, therefore, advised to accomplish the

Kritey Przbhari Abhilekh adhikari
for officer Incharge Records
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IN. THE HON'BLE HIGH COURT OF JUDIGRUHREAT ALLAHABAD
LUCKNOW BENCH, LUCKNOW.
) . .
Writ petition NO. 5I73 of 1984
N. N. Srivastava ‘ ... petitioner
' Versus
| Union of India & others «e.. Opp. Parties.
‘_" :
Anngexure NO c=7
TAKING OVER OF CHARGE
I.  Further to this office letter N0 2039/I27YEI deted
30 may 84.
A 2. It has again been reported to me that despnite
o -
’5, several advices given to you, you have still not taken

ireesponsible attitued of an employee.

— s
interent vou are perir ~dvised to take over wne =mooignea

C::E;;E%;?:z// over the charge already assigned to you. This ie #n z
6
‘47///T/ﬁ% In your onwn

t%skéby\sé“ﬁun-84.

&/j/ sq/- X XXX XX
\ ‘ (Tariochan Datt )

Capt

Abhilekh B%ﬁi&ﬁr Adhikari
Recoxrd ufficer

rritev Papisht Abhliezh atnikari
for Sehigr Record Officer
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IN THE BON'BLE HIGH COURT OF JUDICATURE Af ALLAHABAD

-~

LUCKNUﬁ BJNLH LUuKNOW
Writ petition NC. 5 175 of 1984

N. N. Srivastavsa «ses Petitioner

yelsus.

Unio.n of Ind.ia & others ... Opp. Parties.

Annexure C-8

TAKING OVER OF CHARGE

1.  Further to. tuis office Letter NO 2 U9%/.I28/EI d.ated
1 4 Jun 84 and yo ur interview. with SRO dated 15 Jun 84,

2. Since you uave also been advised by SRO during your
inteiview with him xon 1o Jun 84 to take over the charge/ task
assigned to you, you are therefore, again udvised to take over

the charge immediately and not as p_er date given under tue abov

q_uoted lgtter.

84/~ X X XX X XXX
(Tquocuan Datt)
|ptd..l.n

- Abullehh Adthall
Record (fficer

- kritey Varisht Abhilekh Adlea ri

for officer in-cnarge Record
2 o\D |
Y ‘

3'
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